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1. Earlier the petitioner preferred the Public Interest Litigation (PIL) 

No.57437 of 2015, which was disposed of vide judgment and order dated 

12.10.2015.

2. When the aforesaid order was not complied with, Contempt 

Application (Civil) No.3757 of 2016 was filed by the petitioner which 

was dismissed for the want of prosecution vide judgment and order dated 

13.02.2023.

3. Aggrieved against the aforesaid, Recall Application No.2 of 2025 was 

filed by the petitioner which was also dismissed on April 28th, 2025.

4. It is argued that for compliance of the order passed by this Court 

in Public Interest Litigation (PIL) No.57437 of 2015, the representation 

was made by the petitioner before the Respondent No.3, since no decision 

has been taken, hence the present writ petition.

5. Heard counsel for the parties and perused the record.

6. From perusal of the aforesaid, it is clear that after more than 10 years 

from the orders passed by this Court as stated above, now a prayer has 

been made to decide the representation dated 19.10.2015 submitted by the 

petitioner before the Respondent No.3.

7. From perusal of the facts as narrated above, it is clear that for the 
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compliance of the order passed by this Court in the PIL in question, the 

contempt petition has been filed and the same has already been dismissed.

8. In this view of the matter, the Court is of the opinion that no relief 

could be granted to the petitioner. Dismissed.
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